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loca] automobile firm at Trivandrumi—
M/s. Aravind Automobiles—have pro.
duced a small car costing about
Rs. 9.600 excluding labour charges
with all-indigenous material;

(b) if so, whether Government
experls have examined the ear as to
its suitability and design for Indian
conditions; and

(c¢) whether the feasibility or other-
wise of manufacturing such cheap
cars in the Fourth Plan has been
considered?

The Minister of Industry (Shri D.
Banjivayya): (a) Report of such a
car has appeared in a daily,

(b) No, but fuller details of the
technical specifications of the car and
the manner in which it has been
assembled are being called for from
the firm.

{c) The question of establishment
of such a project during the Fourth
Five Year Plan in the country is under
consideration.

Meals served on Railway Stations

2029. Shri Dasaratha Deb: Will the
Minister of Railways be pleased to
state:

(a) whether Government are aware
that quality of meals supplied in the
restaurants at the Railway Stations
and in the traing has recently dete-
riorated; and

(b) if so, whether Government pro-
pose to take steps to improve the
quality as well as quantity of the
meals served in the trains and the
restaurants at the Railway Stations?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). There have been
some complaints in regard to the
quality of meals supplied. These have
been duly investigated and corrective
action taken where necessary to im-
prove the quality. As regards quan-
tity, frequent checks are made to
ensure that scheduled quantities are
mupplied to
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RE: MOTIiONS FOR ADJOURN-
MENT AND CALLING ATTENTION
TO MATTERS OF URGENT PUBLIC
IMPORTANCE
SrruaTioNn v WEST BENGAL

Mr. Speaker: I have received notl-
ces of seven adjournment motions...

8hri 8, M. Banerjee (Kanpur): What
about my short notice question?

Mr, Speaker: Is there any short
potice. quertion in his name?
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Shri S, M. Banerjee: 1 am afraid
you are forgetting it. Yesterday when
we raised it, you told us....

Mr. Speaker: | remember 1 had said
50, that T would gct that short notice
question answercd or some statement
made. . .

Shri S, M. Banerjee: Today?

Mr. Speaker: I shall find out if the
hon. Minister could do it today. So,
what ig the use of interrupting again
and again?
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Shri Hem Barua (Gauhati): May I
seek one clarification from you? You
in your wisdom have given a ruling
that the hon. Minister should re-ex-
amine the cmse. But, on the other
hand, the hon, Minister raised a doubt
in our minds when he said that he
had to find out the nature of the find-
ing of Justice Mukherjee whom Gov-
ernment had appointed. From this, our
conclusion is this that Government did
not have any faith in the man whom
they appointed,

The Minister of Indasiry (Shri D,
Banjivayya): No, no.

Mr. Speaker: That does not follow
from it.

T have received notices of seven ad-
journment motions and sixteen call-
ing-attention-notices in regard to the
situation in West Bengal.

The whole thing is unfortunate, of
course, gng everybody must be sorry
for what has happened there, There
is no doubt about it. Some deaths
have been there. . .

Shri Frank Anthony (Nominated—
Anglo-Indian): And loss of property
also, .
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Mr, Speaker: There have been

deaths and loss of property also. It is
indeed very painful and all of us feel
like that,

Shri S, M. Banerjee: Is the
Minister of West Bengal sorry?

Chief

Mr. Speaker: When I express it 1
express it on behalf of the whole
Housce including those. . .

Shri §. M. Banerjee: What about
the Chief Minister of West Bengal?

Mr. Speaker: 1 would tell Shri
5. M. Banerjee that I ghould be allow-
ed, .,

Shri S. M. Banerjee: He is killing
men, and he has shot dead 17 people.

Mr. Speaker: So far as the adjourn-
ment motions are concerned, I am
constrained to say that it would not
be possible to have them admitted,
but a statement must be made by the
Minister today at some time, so that
Members could also put questions and
the whole thing might be cleared.

Shri S5, M. Banerjee: May we know
why the adjournment motions could
not be allowed?

Shri H. N. Mukerjee (Calcutta.
Central): Would you permit me, Sir,
to plead with you regarding the ad-
missibility of the adjournment mo-
tion? As you have said just now, the
most grievous incidents have taken
place and the people dementeq by
the piling up of avoidable sufferings
have done certain things which we
may regret, but that is neither here
nor there.

The fact is that the Centre's respon-
sibility is definitely attracted on ac-
count of what appears to bé virtually
a breakdown of the Constitution in
the State of West Bengal, and the
masg popular upsurge from Alipur
Duar in the north to the Calcutta re-
glon In the south iz a consequence of
the bankrupt and repressive policies.
of the Government of West Bengal,_
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which have already taken a toll of 17
lives. Quite apart from property
‘whose losg you have referred to a
little while ago, human lives also
have been lost, and these lives are
:more importamt than property.

Mr, Speaker: I have referred to that
.already,

Shri H. N, Mukerjee: 1 know you
‘have referred to it. But the stress that
‘we have to place in thig Parliament
is much more on the loss of human
lives than on the Joss of property, be-
cause I have heard on many an occa=-
sion an extenuation of the loss of
tuman lives on the ground that pro-
-perties have been destroyed, That was
‘not your point of view, but the Gov=
-ernment’s point of view. . .

Mr. Speaker: I referred only to the
~deaths. Then, some hon. Member gaid
“Loss of property also’, and then 1
referred to that also.

Shri H, N. Mukerjee: 1 know you
have referred to it. But I have heard
time and again in this House so many
times on behalf of Government refer-
ences to the loss of property, national
property in particular, as something
very much more to be deplored.

My feeling is that we here are
functioning in a comparatively secure
pocket of society, and we do not know
the kind of psychology which impin-
ges on the mind of people who suffer
from week's end to week's end, of
those who suffer from hunger and de-
privation and all kinds of difficulties.

Therefore, in West Bengal a situa-
tion has been createdq much ‘worse
than what had happened in Kerala in
1959 when the President intervened
in the matter on the advice of the
‘Government which is functioning
even today. T am mnot suggesting
that that kind of thing should imme-
distely be done, but under the Con-
stitution, there are specific provisiong
ahich can be invoked in order that
dhe Centre can give directives, Wor
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instance, it only the Opposition lead-
ers now in jail can be released—they
can sit down and discuss a way out
of the matter—and if a few judicial
inquiries could be ordered, possibly
the healing touch cquld be provided
to a situation which is going from
bad to worse.

I beg of the Government to do
something serious in this regard. That
is why a discussion in this House on
the basis of Government's responsi-
bility in this matter would be very
much appropriate,

The Minister of Home Affairs (Shri
Nanda): You asked me to make a
statement regarding the situation
there.

Mr. Speaker: They have said that
Central responsibility is attracted on
account of the failure of the Govern-
ment to give a directive under the
Constitution. 'That is put down in
the notice, Have Government to say
anything about it? )

Shri Nanda: Yes, In spite of very
serioug efforts which have been made
there to bring about a breakdown and
that artificial upsurge which has been

created, the Government of West
Bengal. . (Interruptions).
Shri Vasudevan Nair (Ambalapu-

zha): What does he mean by this?
He says it is an artificial upsurge.
What happened in Kerala in 19597
Who was behind that upsurge? The
present Prime Minister, Shrimati
Indira Gandhi instigated it.. (Inter-
ruptions).

Shri 5, M. Banerjee: The Home
Minister is backing P. C. Sen, P. C.
Sen is a mental case. He is a mur-
geimrer. The Home Minister is backing

Shri Vasudevan Nair: How can we
manage with a Government like this*
Unl.'erruptm)

Mr. Speaker: Not In this way. 1
would not be carried sway 'by th.l.l
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Shri Ranga (Chittoor): I am very
grateful to you for having posed that
question to them on our behalf

Mr. Speaker: I have not allowed it.
I wag interrupted,

Shri Ranga: But you have put it to
them as the substance of all that we
wanted to say and were saying, whe-
ther the responsibility of the Union
Government is not to be invoked in
view of what is happening there and
the failure of the Government to
maintain peace, and the failure of this
Government also to give directions.

What I woulg like to urge not in
support to the adjournment motion,
but only on the merits of this parti-
cular point, is this. The Prime Minis-
ter went there, and came back. We
knew how it had failed. Then the
Food and Agriculture Minister was
thinking of gojng there, but he couid
not go. The Home Minister who has
gone to various other places in con-
nection with the trouble in the Mizo
Hilly and other things. . .

An hon. Member: He did not go
there.

Shri Ranga: He would have lp&n
expected to have been there and gd-
vised them to'do the right thing. m
could not B0, and he has not gone.

Now, what conclusion are we to
draw in regard to the activitiey of this
Centra] Government? The Home Mia-
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ister does not even take the trouble
to seek your permission to take the
initiative and begin to make a state-
ment even before we gsk for permis-
sion to raise this question. What does
this show? And look at the daring way
in which he faces the House this
morning, so insulting, when 13 people
have lost their lives. . .

5034

An hon. Member: Seventeen.

Shri Ramga: I would have expected
that my hon. friend is as conscien-
tious as myself, as humanitarian as
myself, ordinarily. But something has
happened after he had become the
Home Minister. Therefore, he comes
here with an aggrieved demeanour
and has the temerity to make a ~tate-
ment by way of that brief sentence
that he uttered that everything was
done tg bring about a breakdown, but

the Central Government has dis-
charged its responsibility.
Shri Nanda: When I rose, it was

with the intention of getting your
permission to read my statement. 1
have got it ready with me I wanted
to place the factg before the House, If
:r:m give me permission, I would read
t.

Shri Ramga: He did not even offer
his apologies for the deaths of these
people,

Mr. Speaker: He might make the
statement.

Shri Nanda: With a deep feeling
of pain and a sense of distress, which,
I am sure, are shared by the whole
House, I have to say that a series of
regrettable incidents of lawlessness
and violence, leading to police firing
at several places and 1:!.11!1:!.5F of t.roovl
in wid of civil authority .

Shri N. Sreekantan Nair (Quilon):
On g point of information (Interrup-
Hapa).

My, I would

Bpeaker: .
hon. MemBer to sit down, e

e
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Shri N. Sreekantan Nair: He is
making a statement on g motion. Can
I not agk for information on that?

Shri Nanda: ....l have marked the
observance of Bengul Bundh yester=
day. This was organised by the
United Leftist Front to protust against
the Government’s food policy and in
support of their demand for a judicial
inquiry into the recent police firitg
at Basirhat on the 16th February.
Government's efforts to ensure sup-
plies of foodgrains fo scarcity areas
and especially the policy of the West
Bengal Government in regard to arran-
ging for distribution through an effec-
tive system of procurement and mo-
difieq and slatutory rationing have
been repeatedly explained here and
by the Chief Minister in the State
Assembly, Those who were responsi-
ble for the Benga] Bundh must have
been well aware of the possibility of
the situation going out of their con-
trol despite their professed aim of
keeping it peaceful, and of its result-
ing in loss of lives and destruction to
public property. That was why some
of us here had earlier appealed to
those parties to desist from carrying
out their programme, particularly so
soon after similar disturbances in
Madia and other places in the State,
They did not pay any heed to this
warning, and what we al| feared
would happen has happened.

The incidents were especially severe
in the Hooghly district where at
Rishra, Konnagar and Hind Motors,
Railway Stationg viclent mobs set fire
to trains and railway overbridges,
station cabins, goods shedg and book-
ing offices, besides removing fishplates
and damaging signalling gear. At
Khardah in the 24-Parganag district
and at Asansol in Burdwan district
also, similar acts of arson vandallsm
and violence were committed. At the
latter place, the main targets of attack
were the ofice of the Divisional
Superintendent of the Railways, the
Post Office, the INTUC office and the
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of the scheduled flights had to be can-
celled. The police had to open fire to
disperse violent mobs at Hind Motors
station, Rishra, Konnagar, Khardah
and Asansol ang according to avail-
able reports, twelve persons gre re=-
ported to have been killed,

Dr, Ranen Sen (Calcutta East):
Seventeen.

Shri Nanda: Very much worse if it
is seventeen, A sub-inspector of police
was done to death by a mob at Kon-
nagar and an Assistant Sub-Inspector
of police died of injuries inflicted
by & mob at Hind Motors. Units of
the Army had to be called out by the
State authorities to give support to
police forces in maintaining law and
order at many of these places. The
situation in Calcutta deteriorated to-
wardg the evening along the now fa-
miliar pattern of attacking police par-
ties, cutting off electricity and set-
ting fire to wvehicles, Despite all this,
I understang that the Left-CPA has
given a call to continue the agitation
today,

Some hon. Members: Shame.!

Shri Nanda: Sir, it is with the dee-
pest distress that I am making this
statement to the House. Precious lives
have been lost, causing intense suf-
fering to a number of families We
express our most heartfelt sympa-
thies for those bereaved. Valuable
property belonging to the people of
India has been destroyed. The feeling
of sorrow is heightened by the awa-
reness of the complete futility of it
all, the total lack of purpose and res-
ponsibility behind it, knowing from
past experience that it is not as easy
to prevent occurrences of violence
and wanton destruction as it is to In-
cite sections of people against the
rule of law. It is really unfortunate
that the public life in our courtry
is getting vitiated by the attitude and
activities of certain groupg who are
yet to realise that the problems of
improvement of the conditions of life
of the common man. ., .
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Dr. Ranen Sen: Dismiss the Sen
Ministry,

Shri S. M. Banerjee: Dismiss the
Chief Minister. He is a mental case,
You are supporting a murderer.

';ﬁ Ay fowd c wET a9g § @
wrel
Shri Nanda:. . . serious enough as
they are—cannot be solved by taking
recourse to violence, disorder and

interference with the normal life of
the citizens,

Shri H N, Mukerjee: This tirade
means nothing, It shows that the
Centre has not the slightest idea of
its responsibilities.

Shri Ranga: It has become wapo-
tent, that is all

Shri H, N. Mukerjee:
of the House, .,

Mr. Speaker: I am not asking him
to. He may put a question,

1 beg leave

Shri H. N. Mukerjee: ] am pressing
this adjournment motion because. . .

Mr. Speaker: He should realise. . ,

Shri S. M, Bamerjee: Let us explain
the reasons. Why, you will not allow
us to explain how it is a Central mat-
ter?

Mr. Speaker: I have heard Mr, Mu-
kerjee in that respect,

Shri S. M. Banerjee: No, Sir, we
will quote your ruling,

Shri H, N. Mukerjee: We have heard
him say that the Centre has not the
clightest intention of intervening bene-
ficiently or otherwise in the situation
in West Bengal. T had expected that
the Prime Minister being what she is,
possibly some attempt, a remote at-
tempt, would be made to bring the
healing touch to the situation which
has become so very bad. But here is
the Home Minister who, in a hector-
ing tone of voice, says that the law
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2nd order situation is bad and that
people  should behave,—(Interrup-
tion).

5038

Mr, Speaker: Order, order.

Shri H. N. Mukerjee: Let me finish
my submission which ig that the fact
of Central responsibility being in-
volved, the fact that the Home Min-
ister's statement repudiates any de-
sire on the part of the Government
to exercise that Central responsibility
—(Interruption) —therelore, under
the rules, if we can muster sufficient
support, we shou]q have an oppor-
tunity of discussing the Adjournment
Motion. :

Several hon. Members rose—

Mr. Speaker: I have allowed one
Member, and now othery are also
standing. 1 would ask Shri Banerjee
to make his point because he lg very
impatient,

Shri 8. M. Banerjee: There is no
question of impatience, Sir,

Mr. Speaker: I was required to
hear only one; but now I am allowing
snother,

Shri Hem Barua: The names ar¢
there in the Calling Attention Notice.

Mr. Speaker: Yes; I have them,

Shri S. M. Banerjee: Sir, I tabled
the Adjournment Motion on the basis
of, and replying on, article 353. Article
353 (a) of the Constitution reads as
follows:

“.a) notwithstanding anything in
this Constitution, the executing
power of the Union shal] extend
{n the giving of directions to any
State as to the manner in which
the executive power thercof is to
be exercised”,

Now, article 356 (1) also says:

“Tt the President, on receipt of a
report from the Governor of a State
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or otherwise, is satisfied that g situa-
tion has arisen in which the govern-
ment of the State cannot be carried
on in accordance with the provisions
ot this Constitution, the President
may by Proclamation—

and so on and so forth.

My submission is this. I shall show
how this matter becomes a matter for
Central intervention. 1 have three
points. One is, having known these
conditions, having known the attitude
of the Chief Minister of West Bengal
who refuse to talk to the Opposition
members and who realise more on cal-
ling the army and shooting the peo-
ple. (Interruption).

Mr. Speaker: He need not refer to
such things as . . .

Shri 5. M, Banerjee: I do not im-
pute any motive to him.

Mr, Speaker: He ought to confine
himself to the points that he wants
to make in support of the admissibi-
l.ily of the motion.

Shri S. M, Banerjee: In the State
legislature of West  Bengal, at Cal-
cutta, the number of the Opposition
memberg hag been reduced to 25 or so;
many have been suspended. That is
my first point. Then, the second point
is, the Centre has failed in its duty
to issue 3 direction to the State Gov-
ernment of West Bengal. The third
point is, though the Governor has
not submitted his report under article
356, otherwisc also, 3 situation is there
which deserves the intervention of the
Centre.

I may here invite your kind atten-
tion to the previous ruling of the
Speaker, or rather the ruling of the
previous Speaker. An ex-Member of
the House, Dr. K. B. Menon, raised the
point and some of us did object to
that. We said that g situation did
not exist in Kerala. Shri Ananthasa-
yanam Ayyvangar who was then in the
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Chair held that the Adjournment Mo-
tion be discussed in the House, on
the basis of the report received from
Mr. Mannath Padmanabhan, This Gov-
ernment which refuses to recognise
the people’s will in West Bengal,
which refuses to talk even to the
Opposition members, brought out an
ordinance, a proclamation—(Interrup-
tion).,—

Mr. Speaker: Order, order.
sit down.

Please

Shri S, M. Bamerjee: If the situa-
tion in West Bengal is not controlled,
it will become intolerable; Shri Sen,
the Chief Minister of West Bengal, is
not talking to the Opposition. It is
a mental case. They are mad. (Inter-
ruption). This is the news paperrun
by Shri Asoke Sen, our ex-Minister.

Mr. Speaker: I have heard him.
Order, order. Please sit down.

Shri S. M. Banerjee: This is the
statement of Mr. Ajoy Kumar Muker-
jee; it is not a communist or a socialist
paper. This gentleman is a Cong-
ressman; he is an ex-President of the
West Bengal Congress Committee.
Here, they support g judicial enquiry.
They have said that the Government
there is run by mad people (Inter-
ruption).

Mr. Speaker: I have been asking
him again and again to sit down. Is
this the manner in which they should
behave?

Shri S. M. Banerjee: 17 people
have been killed; they are being kil-
led like rats. I do not know what will
happen; I may walk but here and
now, and till the Government....(In-
terruption).

Mr. Speaker: This is for him.

Shri S. M. Banerjee: We want the
Ministers here to go and see what is
happening in West Bengal. Do they
want us to be killed? The Home Mi-
nister is supporting a murderer. (In-
terruption).
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Mr, Speaker: First 1 have to de-
cide about the agdjournment motion, I
have disalloweq it. I am prepared to
allow them tp put questions. That is
all that I could do. Shri Madhu Lim-
aye also would appreciate

Shri K. N. Pande (Hata):
want to say something.

I also

Mr. Speaker: As I said in the be-
ginning, I agree that the whole thing
is regrettable. We are very sorry for
it. That is a matter for sadness for
everyone of us.

Shri Vasudevan Nair: Not for this
government; you saw the Home Mi-
nister's statement.

Mr. Speaker: In spite of all that,
I have to be guided by certain rules.
Therefore, I request members ty  be
content with the call atlention notice,
I wil] allow questions to be asked and
let us proceed with that business. I
will call one by one—Mr. Mukerjee.

Shri H. N, Mukerjee: I am very
sorry, Sir; when you call upon me
to ask a question, I normally would
have availed of it. But the fact of the
matter is, I can see from the attitude
of the government that they are de-
termined to see that no discussion on
this matter properly speaking takes
place. By way of asking questions, it
is not possible for me to get the kind
of policy assurances which are abso-
lutely essential that I should get. This
is the kind of attitude on the part of
the government, which opn the one
hand tries to get us to try help in the
solution of the problem in West Ben-
gal—a litile while ago, a Cabinet Mi-
nister came and told me, “Wil} you
accompany me to West Bengal jn or-
der to see that a settlement is arrived
at?”. I offered from this end, “I shall
help you. You can go and get our
people out of the jail, discuss the
matter and have  settlement”. But
now the Home Minister is talking in
a language which we are not going to
tolerate, In view of this attitude on
the part of the government, the only
thing 1 can do is, being in a minority
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in this House, to register our utterest
indignation with the ways of this pov-
ernment by leaving the House. That
is the only gesture we can show.

5047°

Shri S. M, Bawerjee: Will you al-
low them to convert the entire coun-
try into a slaughter house?

(Shri H, N. Mukerjee and some
other hon. Members then left the
House) .

Shri EKapur Singh (Ludhiana): &
want to know whether this govern-
ment propose now or soon after the-
situation comes under control to make
some kind of probe to determine as.
to how the present situation was al-
lowed to develop into what it has
developed into, and then to proceed to-
fix responsibility on those who have:
the duty of governing West Bengail?

Shri Nanda: In any such situation,
when developments of this serious.
character occur, it is certainly the res-
ponsibility of the Government to look
into the matter ag closely as possible.
In thig case also, it is the responsibi-
lity of the Union Government to assist
the Government of .he State and we-
will do that.

Shri Ranga: I was hoping that he
would give a reasonable, sensible and
responsible enough answer to  this
very important and relevant question,
From his reply it is clear that in spite
of whatever this government has been
doing, they have been behaving in
such g shameless manner towards the
opposition, towards democracy, by
refusing to talk to the opposition lea-
ders and seek their cooperation and
win public support in order to mend
matters. All that 1 would like to
do is this. 1 did not wish to do that
before; 1 was only waiting for some
sign of repentance on the part of the
government. All that I can dio is—it is
very much against my usual practice
in this House—to dissociate myself
from thig part of the discussion this
morning. I am sorry.

(Shri Ranga and some other hom.
members then left the House).
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Shri U, M. Trivedi (Mandsaur): I
do not know whether the Home Mi-
nister will be prepared to answer this
question, but I would like to put it
to him. The statement that he read
-out in the House leaves no doubt in
the minds of those who have cared to
listen to it that the Government of
West Bengal, having known that this
_particular type of situation will arise,
has miserably failed to protect the
lives and properties of the people of
West Bengal. In view of ity having
so0 failed to keep law and  order,
which we shout here is merely a
State subject, in view of itg having
felt itself so effeminate, inefficacious
and incompetent to maintain law and
order, will the government consider
there and now the possibility of dis-

missing this government of West
Bengal?
‘Shri Nanda: ‘The hon, member

-draws some donclusions from my
‘statement which do not emerge from
‘that statement. In spite of the provo-
cation and all that has been done
there, government has tried to do its
best to save property and what is
‘mbore important to save lives. It has
to do that job and they have done
it,

Shri Hem Barua: The loss of pro-
perty is regrettable, but the loss of
human life is still more regrettable
and it is unforgettable. Our govern-
ment have functioned in a very limit-
ed way and they have encouraged the
West Bengal Government to let loose
leonine violence in West Bengal. I am
very sorry that when our Prime Mi-
nister visited Calcutta, she did not see
the leaderg of the opposition parties
on the ground that they were behind
prison bars. She could have gone to
the prison, not to stay there perma-
nently but for n brief period. and met
the leaderg there.

Mr. Speaker: What is the clarifi-
cation he wants? -

Shri Hem Barua: 1 want to know
whether the Government propose to
function in this limited way so far as
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West Bengal is concerned, because
there is failure of the government to
give food to the people and ensure
security to the people in the State, or
they want to take some positive steps
and meet the leaders of the opposi-
tion parties like Prof Samar Gubha,
who was to meet the Prime Minister,
but who was hurried back to the pri-
son before he could meet her? Are
government going to meet the leaders
of opposition parties and come to a
settlement in bringing about peace in
the State or wiuld they like to func-
tion in the limited way they are func-
tioning today?

5044

The Prime Minister and Minister of
Atomio Energy (Shrimati Isdira
Gandhi): I tried to catch your eye
earlier, but you were looking in the
other direction.

Mr, Speaker: I was charged that
I had stiffness on my left. If  there
is stiffness on both sides, then T
am quite normal.

Shrimati Indira Gandhi: I think
that unnecessary things have Dbeen
read into the statement made by the
Home Minister, as he himself has
pointed out. Tt is not only a matter
of deep regret, but of very great sor-
row that such things should have
taken place and specially that so
many lives should have been lost. But
1 assure hon. Members will appre-
ciate that when there is an attempt
to remove sleepers or fish-plates and
so on, then action has to be taken. It
is not true that the Central Govern-
ment is not fully in touch with hap-

prnings.

When I went 1o Calcutta, T was
placed in a rather difficult situation,
because certain plans had already been
laid for yesterday. In those circum-
stances, it was dificult to hold the
hand of the State Government or say
that they should niot protect the aver-
age citizen who was not concerned
with the bundh However, we
want the full support of the ogposi-
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tion members, specially those who
come from Bengal in solving this
matter. I want to assure them that
there is no question of any rigidity of
attitude in this matter. We have con-
sulted some of them already and we
hope to consult more of them.

The time of his going has not been
fixed, but the Home Minister has al-
ready made some plans for going to
Calcutta. And it was in that connec-
tion that we have called even some
opposition members to go. We are
genuinely anxious to find some Wway
out.

Having said this, Sir, I must again
repeat what I said on g previous occa-
sion, that it is easy to start a move-
ment of this kind, but it does very
soon go out of hands, and when there
is question of law and order breaking
down or ordinary life being comple-
tely disrupted then it becomes much
more difficult to take any of the ac-
tions which one would take in the
normal course, 1 would, therefore,
beg of the hon. Members, through you,
Sir, that in this we should again sit
together and try 1o evolve some me-
thod of dealing with these happenings.
1 want to say that the Chief Minister
of West Bengal, though it is not for
me to speak on his behalf, himself is
nol adopling a rigid attitude. It is true
he did not meet members of the Op-
position on an earlier occasion  but,
again, it was because of the plan
which had been laid for the bundh on
the 10th of this month. He felt that
with this plan for violence, unless
there was less rigidity on their part
the meeting would serve no wuseful
purpose. But I think now we can
look at all these matters afresh if we
have the co-operation of the hon.
Members opposite.

Shri Frank Anthomy: Sir, I can
understand the conciliatory approach
of the hon. Prime Minister—especial-
ly she is a lady—but so far as the
Home Minister is concerned, I do not
understand why he should attempt to
be apologetic. Reading the newspapers
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it appeared to be clear that what hap-
pened wag the handiwork of profes=
sional, political saboteurs. There was
organised Vandalism gnd violence
(Interruptions)., Well, the papers have
it. According 1o severa]l of them....
(Interruptions). Well, the papers have
1 read in the newspapers. According to
at least two newspapers, Sir—I do not
know whether they are correct—vio-
lence and vandulism errupted simul-
taneously in five areas. I want to
know whether that is correct?

5046

Shri Nanda: It is so.

Shri Nath Pai  (Rajapur): Mr.
Speaker, you began by striking a
right note, 1 think, by expressing dis-

tress about the developments that
have been taking place (Interrup-
tion). Sir, one is filled with deep

dismay and distress gt what has been
happening, and it has been going on
for a period of *ime. I am nol here
to pass g judgment, but one does fecl
a hurt in one's heart, as the President
had to point out, recently speaking
in Delhi, that violence is in the air,
But where shal! we go? The Prime
Minister said now that she wants to
make an effort. | do not know if Gov-
ernmeni has taken a wvery  serious
view not only in the limited sense
that there ig violence and sabotage, re-
moving of fish-plates and all that, but
also that there ig distress on the part
of the people and it needs to be met
in an imaginative way. How does
Government help to prevent violence?
Shall we go on having indefinitely thia
chain action, shcoting by the police
then violence, then miore  shooling
and then more violence? Does not
Government feel called upon to try
to make an imaginative approach? I
find that the Prime Minister wag gool
cnough to strike at least a sympathe-
tic note. T think she was very sin-
cere about it. But how does she ex-
plain that her colleagues in Bengal
are trying to do everything possible to
rut an end to this? It is not enough
to blame this party or that party. I
think the whole rountry is standing to
lrse. 1 do not think our prestige !s



5047 Situation in
- Sy
[Shri Nath Pai)

going higher either by the colossal
failure of the Government or I think
by the unfortunate response of the
hungry crowds. We are all standing
to lose in the eyes of the world,

Sir, this is the only democracy that
functions from Tokyo to Accra. We
know how other countries have gone
down the drain of dictatorship. We
cannot afford this kind of thing to
go on indefinitely. India remains the
only democracy, We want to see that
this is not crippled, Here it will not
help us by pointing out accusing fin-

gers at one another. Much more
will have to be done.
Sir, the Prime Minister did not

reply to a pertinent, simple question.
A respected leader of the Opposition
had an appointment to meet the Prime
Minister. What happened? He was
hustled into the jail. Who assumed
the authority to prevent a well known
professor to meet the Prime Minister.
Will the Prime Minister deny this,
that Professor Samar Gubha had an
appointment with her? He is a man
who is not known for violence, This
shows the callousness on the part of
the administration.

Mr, Speaker: He may now

Shri Nath Pai: I want to sit down,
Mr. Speaker, by asking this question
(Interruption). It is very  serious
matter. Tt is not a matter to laugh.
Houseg are burnt, lives are lost. Mr.
Speaker, I fail to understand how
anybody can bring himself to laugh
derisively.

Mr, Speaker: He might put the
question now.
Shri Nath Pai: Will Shri Nanda

tell us, or the Prime Minister for that
matter, one thing? Do not they also
consider that it is not enough to say
that the crowd tried to pull down fish
plates. 1 have the courage 1o  say
that it is bad enough. It is regrettable.
It is unfortunate. But could they tell
ug that they have taken this challenge
of food? Mr. Speaker, moving in my

MARCH 11, 1966 West Bengal (C.A. &

5048
Adj. M.)

constituency—I just came—I saw ago-
nizing spectacles. I saw women in
the queue crying, weeping, touching
my feet and asking: “How are we to
support our babes"—whom they carri-
ed in their arms. “What do we do?”
They asked. I had no reply. Though
in some parts of the country people
are very patient, very quiet, very dis-
ciplined, Bengal points the portentious
way for the couniry. Unless the Prime
Minister and her colleagues will sit
down and try to do something more
than throw in the face of the people
the argument that this is g provincial
matter and it is not a union matter,
the position will become worse. (s
it not that the whole fabric of demo-
cracy is threatened? When that is the
position, are we going to take this
procedural approach? What is it that
she proposes to do in an imaginative
manner, to meet this problem in &
wider way and not in terms of blam-
ing somebody. Somebody may be
blame-worthy. Let us have a judicial
inquiry. But let us not say that with
that our responsibility is finished. I
would like to know from the Prime
Minister—she made a good beginning
—what ig it that she or Shri Nanda

want to do. Cannot the leaders be
released? Cannot negotiations be
held?

Mr. Speaker: Now, let me hear
them also.

Shri Nanda: Sir, as the hon. Mem-
bers has said, certainly it touches the
heart of any anybody who has seen
those pathetic scenes. It is not that
the Centre is denying its responsibi-
lities. They are doing everything
possible  to relieve hardship. Time
and again it has been explained as
to whal efforts are being made. More
will be done. Whatever is possible
will be done by the nation as a whole.
The sentiments expressed by the hon.
Member is possibly true. It is not
that one party or one section has to
do it. After all, all of us have to sit
together and do it. Tt is a matter for
the whole nation. The future of the
nation is at stake. Therefore, we are
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trying to do everything possible and
we are prepared to do everything
sore that is possible to bring gbout
that sense of security and stability in
the nation so that we can grapple with
our problem successfully.

st wy feowd @ o wghEw,
wq qury wet ofr aver ) off A &
AT FT @197 5 * *

WEOE g1, IEIA AT AT Tl
(=aar=) .. www wify ¥ ga

#fay 1 = g w & wfayr AW
WE ... () L L LA
#HfHfar 1 woow wEEm, IR AN

HAAT FEr fF WA € w5
wrara § Afe gaF Fe fagaw s
qfwa §. . . (=5awm)

Shri A. P. Sharma (Buxer): Sir,
not only the words of the hon. Mem-
ber should be expunged, but he

should be asked to go out of the
‘House.

stoy fomd : w1 frar & R 7
g dadlm TEYE |

Mr. Speaker: He should withdraw
these words.

st wgfeed : sramaE & 7

S AR
o AR e

ooy fomd . KX v fE g
g 1 @1 9, & og aff wa fw
Jig"l

wreTe WENeE  Ag ATATRE . L .

ot vy fomm ;& Adl A W
@ T FE AT AT GHR AL

weqw  wEa Ay, & e

a7 7Y, WY EEF AT F |

T AT AT
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ot aq fowd : X AT g ¥

X W WI9HT a|r O ar & gak
aeF e . .. (=EE)

oy A oY arw gy faw

weaw AR ;X AW feam
oY AT H ., .

ot wq foerdt : dfew 77 AR
d? Frgg ey ar s af gl
w 2 mmafiwe o &
LA

weaw wgy i gww faar S
WYY FET 97 | WTET WIET |
(=ragra) . . .Y w9 FErarag A
woR foar av | wefad vz @
f& wig 3% avow & HAfwg |
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ot 7 fomd : ww A Q& am
gx #Afar .

weW  WERT WY A" X TZ

& At

Wt vy faadr @ FfeT 767 @
o &7

W RERT . 99 W17 AT AT
agq Agf §T THA |

ot wy fawd ;. 7O AR T
s .. .. (smawra). .. & syEedr
sy o7 @ E | A faegw dw
t ... (=) 0

weq WA 0 WA, SR

ot wq foqlt © & aga waw &
ga sz A g (s7)

... W& Sqaeqr ®T A T5A
wTwfaF g . . .

**Expunged as ordered by

the Chair, Col. 5061.
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sitog o wf ® Ak ¥
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| WeEmW wgEd ;WA WTY ATTE
T AT Y ATIFT ATEL AT A0 L L
(maam) ... ¥ w51 fF ar &t oo
I F AT, L

ot we femdt & wrod s
ag@ g e fraw & oeaia W
Gar %3 ®E ! w0 A wiwe §
wEedT ¢ 7

13 hrs.

utow  WEEw : WTEY, WiE] |
£ sw & w77 & 41 a1 =y WO ag
wewrw arfam & 7 1 fw< s w1 grew
¥ g wTT grm

ot 7y femdt
a9 FE ®WE .

wo wEAg ¢ wa X g 9T
TET T O |

st wy femd - g@ d9@ 1 aF
T 37 § FE 7t g § WK WA
gt 4 % % FEr ¢ Ar AT A
g "y ;Wi gy 7

s wgiea . & e ¥ wer
o arfog & F g1 9T ATgC 9T AT |

# sgawa F

st ®e fond @ wgw wERw,
vt ge a1 gfaw |

o mgiem o X & femw
g& AgY ga |
st we femd ;& whenr wrEer

q®T §, B2 T &1 wrawA 73v §, @t
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Pt e w1 e s mfge

7y gudra woet F18 & fog g g ?

7 % WA & wfasrd 87 ey wav

Lo g 8

wergt wgiea & wro A s
ATgNEfE mu g gEw A
wadl ¥ amrew R ¥ .. L

st @y feomd . wo sEEq W
e g

werw WEEa  RIAAE g
gI9E ® FAE ¥ aav e @ §
ST TFT FT AT FF § TH AT A
A E E

The Minister of State in the Depart-
ment of Parliamentary Affairg and
Communications (Shri Jaganatha Rao):

Sir, I move:

“That Shri Madhu Limaye nam-
ed by the Speaker, be suspended
from the service of the House for
the rest of the gession”,

=t 7y famd . waw e, W
g o Y o w3 ?

Mr. Speaker: The question is:

“That Shri Madhu Limaye,
named by the Speaker, be suspen-
ded from the service of the House
for the rest of the session.”

The motion was adopted.

An, hon. Member: Sir, it s too

harsh .... (Interruptions).

Mr. Speaker: When there is a mo-
tion, T have to put it to the House.
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Another hon. Member: Why wag it
not moved by the Leader of the
House?

Mr. Speaker: Any member can
move it.

Shri U. M. Trivedi: Sir, I would re-
quest you to reconsider the decision.

Mr. Speaker: The motion has been
adopted already.

ot gww T eg @ ()
TEY QX Jv & foAU g A B fwrer
W AT AT ET ET E 0 T AT
AT |TY WTT F1 R & 1§ fam
¥ fog foeter s awar ar e qi
¥w & fou frrer w7 & et g1
q TR

SEqR KL © AT AT E JFT
g wv @ T feds A 2 |awdt

N TRETAAE (FAtE) o G
LeF at g7 «ifur

weqW WEE WY &5 WTEd |

Shri U, M, Trivedi: 1 wan to make
one submission. I would request the
Leader of the House o come to the
rescue of this Opposition Member.
Such things have happened before in
this House but such strong action has
not been taken against any Member.
The proposal for suspending him from
the service of the House for the whole
of the session is very harsh and also
unprecedented. I would appeal to the
House to consider this proposition. If
he is to be suspended, let the suspen-
sion be only for one week.

Shri Nath Pal: Mr. Speaker, I would
like to appeal to the Leader of the
House and the Prime Minister to pon-
der and reflect for a minute upon the
gravity of the sentence that has been
passed on a Member. I do not think
we will be adding to our own prestige
it we try to meet what we think a fai-
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lure on the part of a Member with this
kind of intolerance. If it is disagree-
ment about the appropriate language,
it has not been finally decided by you
as a scholar of parliamentary practice,
I will not support the words used
by Shri Limaye. I think I would not
use them, But when Shri Limaye says
that he did not accuse her of being
this ....(Interruptions), If there
was insult, he tried to realise from the
position by saying “I never accused”.
Even the use of that may be, accord-
ing to your judgement with which we
must all agree, wrong. Even if he
has used that word in that way—I do
not defened what he said—I am equ-
ally appalled by the spectacle that
straightway we proceed to inflict the
highest punishment on him of sus-
pending him from the service of the
House for the whole session. I want
Shri Satya Narayan Sinha not to be
just precipitating this kind of thing;
Government must not precipitate such
a thing for a wrong action said to
have been taken by a Member by
taking this drastic, radical, unwar-
ranted and unjustified sentence of sus-
pension of a member for the rest of
the session.... (Interruptions).
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Mr. Speaker: Order, order. He
should address me. When such a
motion is moved, there cannot be any
debate. I have to put it 1o the vote.
I have allowed him to make some
observations. Now he should con-
clude,

Shri Nath Pal: So far as we are
concerned, this has come to us as a
rude shock. I may be young, but 1

have been a Member for ten long
years. It is very rarely that the
House loses its sense of tolerance.

What is great of this House is that
it is a tolerant House. We want this
House to continue to exist for times to
come. It may be endangered by our
misbehaviour. But it can be equally
endangered by this kind of intoler-
ance. There is only one appeal T want
to make to the spokesmen of the Gov-
ernment, to the Prime Minister and
Shri Satya Narayan Sinha. Let them
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reflect for a minute
tions).

(Interrup-

Sir, you will remember, that on an
earlier occasion, when you were the
Deputy-Speaker, one member of Shri
Madhu Limaye's party was suspen-
ded and he had to be removed by the
Marshall. He was suspendeq for
seven days. I wrote a letter about
this to Pandit Jawaharlal Nehru, He
replied: ] agree with you; perhaps the
punishment was too harsh; anyhow
it is nearly over; otherwise, I would
have asked for a re-consideration.
Here is a man who symbolises the
great concern for democratic working.
In spite of the fact that the motion
was moved by a member of his party,
he was ready and willing to reconsi-
der that decision. So, I make an
appeal to you: let us not be so intol-
erant and harsh. Democracy does not
function by intolerance.

Some hon, Members rose—

Mr, Speaker: I cannot allow a re-
gular debate if so many Members
want to speak.

Shri Hem Barua: As a Member sus-
pended on a previous occasion, I want
tu say something.

Shri Nath Pai: I want to move a
formal amendment to the motion,

Mr. Speaker: Shri Nath Pai must
concede that the motion has been
carried.

Shri Kapur Singh: Unfortunately,
1 was not in the House when the im-
punged words were spoken, but I
understand that certain words have
been spoken to which exception has
been taken and certain meanings have
been ascribed to those words which
meanings the hon. Member denies. I
merely wish to make a respectful
submission, As my hon, friend, Shri
Nath Pai, has stated, though the
dignity of the House and the privileg-
es of the House are great, that dignity
and those privileges also require that
compassion, meicy, a sense of balance
and tolerance c¢f this House should be
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equally great, I therefore, pray that
no sentence should be passed on the
hon. Member which would even remo-
lely suggest that a vindictive view
has taken of what has been said by
him.

Mr. Speaker: There is one thing
that T must make clear. There is
some confusion that such deterrent
or, what might be called, vindictive
punishment, as suggested by  Shri
Kapur Singh . . .

Shri Nath Pal: Prima facie it looks
s0.

Mr, Speaker: . . has been awarded
or given to a certain Member because
he has used certain words that are
objectionable. That is what has been
argued; but Members do not realise
this much that I only requested him
to withdraw those words. There was
no question of any punishment being
given. He could easily have done it
Then 1 requested him that if he was
not prepared to withdraw the words,
he might withdraw himself.

ot wy fewll : womer, g iew, OF
ar = ogar ad
Shri Kapur Singh: If that is the
position, it requireg reconsideration.

ot vy femdt o gt
TE T & T awAn Avean g e i
w® g A

O WEIEY . A & ]
et 45 g & Wi 1 o § e E
Fat are wgY, Sfem v weer e
2 fF I g1 AT | 9 R W19 W
w0 7 6 & w1 oTa, wfew w@@
wdr ata gfaa | v ag Fa9 & 5 M
g U AR A

Shri U, M. Trivedi: We all heard it

Mr. Speaker: I am just giving the
sequence.
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Shri Nath Pai: He had said some-
thing, one sentence only.... (Inter-
ruption). I am advocating the cause
of my Parliament. Shri Limaye did
say this sentence—the proceedings
will show it or the tape-recorder will
show it—

“#5 w3 v € & & 7Y qrqm 7
Mr. Speaker: 1 remember that.

Shri Nath Pal: But when did he say
that he was not going to obey?

weH WEET g a1 WS At
g\ & ofr a1 a1 & wgw R e A
wadm gaer ¥ arg a9, afer
ag =t e &% % wgr § fir & =} s
a1 uz IF T8N & | A §3 W
F1 WAGT FC &, TRw ¥ ¥, 7 74,
afsF 3 g FoFT B3 | AT A
w1 form & w1 fF ag ot A amqw
adiFmr s FEE QAT T ?
afFa M ag 17 7w g1 AT gEE——i
a1 mraar § v #7 gee wRT ar—,
AT FIE B A ART AT A
wifeq ¥ A< g At § fag ad s
atfam ot | #3734 w1 3T S femt
& 91T 3z AT AT 47 FE AT
& A1 78 greT ¥ faggr w9

ot wy femd - ag &4 74 A7)

 wa ot " 1 A AN & forg
qarT g |

wwW WEWT ;W Ay AT aR
&, @1 a7 2% awAw™ 7 19 § 1 WA
e 5 alq 9% gAtae F R 9 5
qg¥ IT T AT FAT ST | AG WA
< i | 7 warw ) & 6 <fe R
7 a%F T¢, TAAC IT A1 g7 qdr &
oT w1 & 1 gt A ¢ F & arear
FigaT @, o w w § A g
w feat, gt dww e, e ag
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w3 Al WA W IR QAR
T gigaty og @wwa & 6 7% 3%
aff v afgm ar P g &k Az 47
3T Ft AW fFr AT w7 A e, A
S w1 qfAwde 27 wTHT 6 )
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Shri Hem Barua: On a previous
occasion when I was suspened for
seven days, the hon., Leader of the
House, Shri Satya Narayan Sinha,
was so good ... (Interruption)—
that is a fact—

Shri Kapur Singh: As a rule he is
good.

Shri Hem Barua: He contacted me
over the phone and said that he was
ready to reconsider the whole matter.
In this particular case also Shri Nath
Pai has already appealed to him and
to the Prime Minister also to reconsi-
der this. I move an amendment. . .

Some hon. Member: No, no.
Mr, Speaker: Order, order.

Shri D. C. Sharma
What are all these arguments?
prevents the gentleman from
drawing his words?

(Gurdaspur):
What
with-

Shri N, Sreeckantan Nair: Our House
has been claiming to lead entire Asia
in the matter of democracy. The
words uttered by him, in translation,
will naturally go in the international
press and will be quoted for or against
this House in parliamentary parlance
as a low standard. Therefore I sub-
mit that in spite of my sentiment of
chivalry that our Prime Minister is
a woman, in spite of the fact that
people behind her—the Ministers and
Deputy Ministers—may be very
anxious to proclaim their loyalty to
her, we do expect of you as a seasoned
politician and a man of long expe-
rience of parliamentary democracy
that you should not allow such irrese
ponsible or extra-responsible, what-
ever it may be, sentiments or proposi=
tion to be made and immediately pass
that without giving us a chance to
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[Shri N. Sreekantan Nair]

speak. It js a disgrace; it is a shame
and I walk out of the House.

(Shri N. Sreekantan Nair then left the
House)

The Leader of the House (Shri
Satya Narayan Sinha): Sir, you have
made it perfectly clear that whatever
sentence has been passed by the House
against him was not due to the re-
marks which he has made but because
of his defiance of your ruling when
you asked him to getl out of the House
for at least one day.

st ny famd : &3 3 A7 T8
Some hon. Members: Both,

Shri Satya Narayan Sinha: Both,
maybe. But, as to the appeals which
have been made, two days ago I said
and said it with distress that with the
things which are happening in the
House we are reaching the limit real-
ly. You are also fully aware of it
Every day in this House and outside
how people talk about what thinp: are
happening in this House for the last
ten days or since we started the
Budpet session. It is a matter of reg-
ret for all of us concerned, but with
the things which have been happen-
ing, as 1 said, the matter is reaching
the limit—it has reached the limit.
Sometimes there is a little feeling this
side also. Still, today after the ap-
peal which has been made, if the hon.
Member is prepared to apologise un-
conditionally, T would request the
House to reconsider the sentence
which has been passed against him.

oft vy famd - woTe TERE, WX
wEA-AAT a7 wAa & i & [y g
T FeAT forr o o= & fam F &=
¥z %, a1 & fife garar w71 §
3 517 FT A7 FEAT A AT av v #
HET OIS 7 TAT 11 (Interruptions).
s A Al Areat § | @ A%
T F1 AT AN # gara ¢, fagia
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9T GIEHAT | A ge wTAT g,
T F | Ggl 9% Wl F1 I T4
|41 §, I6F a1 § § Wy ¥ 479 agw
T gl 47 q1 3979 & gl 97 | #fww
e et &1 aawedt & B & @
WIEA FT GIT FT HIAL FT IeHGA F7AT
ST 4r, &1 7g W1 TIrET AEY 91 1 /A
37 1 19AhEHT g€ &, A1 § 39 ¥ fau
@z ¥z *va F faw qgmr g
(Interruptions).

# Heqsy WEIRA AT WAT F HIET
q39 BT FT HAT WIHAT |

Shri Kapur Simgh: This might be
accepted. He has apologised.

Mr. Speaker: I hope, the House

would accept this much. Does the
House accept this much?

Some hon. Members: No, no.

Mr. Speaker: Order, order. Now

I would appeal to the House to be
indulgent enough. If he expresses
that, this would mean that he
goes out of the House.

An hon. Member: He should with-
draw the words also.
ot ng femd: s " wET R
faw az @@ A4 & A7 wy £ AT
fe & o1 wTF, A1 & w07 F7 WAL F
2=AyE A T AT E o # s
wrat & 1

(Shri Madhy Limaye then left the

House).

Shri D, C. Sharma: Those words
should be expunged from the proceed-
ings.

wft wndw Fog fagrlt (sowv) -
oy wEET, AR A §1 wEE
Fifem

W AEEY - 5H @t 97 AdY |
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=Y ANy TqE | @FEAT | 57 AT 9T
7d, & ©F wavg® AT FEAT AMEAT
g

www Agieg A1 FOAT |

sft wraa Tag gt somet wdiem,
8 waae & difug

TR AT ¢ AAAW AT &3
o |

st RTTAT AT WIRY, . .

werw WA oW & wEr g, ar
T4 HEAE g3 43 AT
I had said that the motion is carried.

‘These are on record. So, it can be
rescinded by the House only.

An hon. Member: Those
should also be expunged,

words

Shri Satya Narayan Sinha: Sir, I
beg to move:

“That in view of the apology
offered by Shri Madhu Limaye,
the order of the House suspending
him from the service of the House
for the rest of the session, be
rescinded.”

Mr, Speaker: The question is:

“That in view of the apology
offered by Shri Madhu Limaye,
the order of the House suspending
him from the service of the House
for the rest of the session, be
rescinded."”

The motion was adopted.

Mr. Speaker: In view of what has
happened, the ®*portion which he had
said and which T had taken exception
to would be expunged.

Shri Kachhavaiya.

eVide Col. 5049,

PHALGUNA 20, 1887 (SAKA)

West Bengal
(C.A. & Adj. M.)

ot R TR €BAT : F AT
AT E, WA AGRT
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W WAy : T0F R T Ay
TET AT OB

ot w1y fag fagen : &4 am
g ifay, & st wt ar@n g, g
T T g W EAwa & ar
am

AT A AERT, WM FT
geT ¥ WS qXF & W &, Qar
e ara-faars &t s=er A@ @ar
1% qUT #T [ 7ARA &, W< IT
wafarat F1 area W fear smm A
AT W FWT FT 4T NI |
g w1 arE w7 o7 f vawT geeew
I AT HAt A gy 1 F wiie faenw
gl g Frrw w1 faihi g, afF gt
g1 9% T gWIR 99T 74T FT Y AT
g I i § oo A 8, ag oW
¥ oA & ¥ owfa OF wet wr
T AT A HHqa ¢ &
g7 & wfa aga gumr wwz s g AR
qe F A s g 5 wmoawe &
Al w0 FIIT GAwERT ¥ w0
sl | s ot a Fare v I
WALHAT F1 ATAAT AT qg T agar asw
A | A T U FAT EF AET WY
watar & fau s &, wma & fay a2 &
oz frdt odfarsht o @are ot @
W ATHIT F1 92 w7y § fr a7 OF
&7 A F % 7 I8 q@f W g
qz

werw wgRT: & §7 F 0F-0F wx
*Y AT FATE | TTIR TF a9 WAL
farierdt &1 599 | g9 a9
gadr ¥ATRAT mAat X & 1 gm
mfegs & TATHAT ¥ | AU g TF
AraT g &S AEY GAAT &Y B9 IH
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[wreas wgYea]
®1 F1aw 7t @ a%a | gf e
tfrfegema & 7or gmr 2
g o wafaw § ag o aa ) T
NI R agd g frgm
i1 zeft wew @A g
w4 1 WX 9 TN S 9T OF O
g TR g wE feww T @ oW
AT T gH OFHT W AGT O
N %8 fagrt ot vy @ & ey
AT Fw@T g fF gT oF I A
afe fr ag AT OET WA A |

st wrelt e qfF  (zrar) ;o meR
fagredt ot %1 @< v o1 wwaT fa,
afeT mfex ¥ 350 gwd @ a3 w@t
2| IEA FRE I Mz 7 arfey fr
¥ #1707 FL I Qa1 g ¥ 1 FW
TEET aNGT A W E

W AgEY : §ATdT §g AT fE
Q@ A%, qEFE qH Ao W O§

st swrE e (fasEie)
# oF gy FATA Qv HAWT FT@TE
fe @1F qwr ot faadt o faamrs
gATd §, §T §a % gTO W T ARE
gfea @ 1| 9% gy & fagret o &
W& Fg § | IAT A1 wlaw A o,
TETTaH, Faumarg s swax
qiE st FYErE wafa w@ e arfeh

weaw wgYea ; % Wit oft ae
w1 wrafa 7 e arfed

Y SETIEtT SeRt 0 WO @A
oTTE G OTE S Fag § e qiEd o Y
¥ ard &1 wgHEre &3 3w ¥ aaaa
T Y wrTe gt aran y, e g

MARCH 11, 1968

West Bengal (C.A. &

o6
Adj. M,) 5

TA Ay WON g @ ¢, et
7 e g § 45 gu fainft ==
w1 afyes B, W@t ag-wem # 43 g
FaEg EA AT Mt afgew & e
Frafaer W favie =v & ¢ )o@l
EX AT FWE FT QT KX, TG0 W
W oum wmfgwd § & ¥ g
ot A9y wrd i fadifegi 71 g7 aal
T AT AT 0% 1 gw fAy W
oo 2ifrer = Al mFa o

oft THATAR : fow wRw H
Ao g, FaT s Al gh

weqW WEIEY | TETHT A7 OHTT |6
& fad

=t TR HE §E aaey ¥
O TG FEAT G |

W AEEY : 6T qTOE wgA Ay
O gEW AL & | TETH A A
dz ey

ot TR w19 w1 o1 faoiw
T qmowem, FfFagaard

Ay ey €, sw
w47 § B TEAT ARATE |

WIS AEE : aF 64 FeH g1 A g,
T WY &5 ATEY |

it TR ;i frde g A,
¥ 35 wrEm, g w9 FEa ar &
arg? fasa smaen |, dfFa ¥ M

g1 &

R Al W WY R AT
¥ faadare § fs & ae w.aw! &, @
# ot 7% wgar fs wiw arge fasd



